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QaNos, 98Q/92:;1005/92 and 1019/92.

! Dated: 17.12,1983

Shri Y H Appa, counsel for the applicant.

Shri A L Kasture, counsel for the respomients.

Shri Appa states that despite our orders the respondents
have refused inspection of the documents. Shri Kasture
states that the respondents are willing to give
inspection ot the ten documents to the applicant.

We direct the respondents to give the inspection of
the documents in the court premises to the applicant's
counsel on 4.1.19%4 petween the court hours. It the
applicant coes not take inspection of the documents

{ when produced the applicant will not be entitled to
the privilege of inspection of these documents afterwards.
The Contempt Petitjons have been filed because the

L} inspection was nct given. In view of the orders that
! we have made to day the CPs are disposed of.

Applicants counsel submitted that the order demoting
the applicant should be quashed because it was paased
without obtainina the leave of the court.

In view ot the position that on 30.11.92 the interim
order came to be vacated -in the presence of both the
parties it is not pow open to the parties to reagitate
the matter, The reguest is rejected.

.1i\ - At this stage Shri Appa states that we have passed the -
| above order without giving hearing to theparties. There
is no substance in this contention. We have closely ques-
tioned the counsel tor the respondents and the applicant
and we are really distressed that such an observkion
should have been made by the learned counsel for the
applicant, .
When we are about-to proceed to the next matter
Shri Appa is Eontinuing.to addressus and we think that
he cannot be allowed to obstruct the proceedings of the
Tribunal any further. We, therefore, call upon Shri
Appa to give explanation regarding his say in the matter,
5.0, till 1430 hours.
At this staga Shri Appa states that he tenders his
apology for whatever has transpired to-day. We
appreciate tﬁe gesture made by Shri Appa ané are
really happy that a situation ﬁty controntation has
ﬁf”“77@&3‘f£ been gracefully avoided. The proceedings against
ﬂ&mébyfaﬁﬁg’ﬁ;uﬁbwﬁf Shri Appa are dropped.
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